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CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL,
West Block No. 2, R.K. Puram,
NEW DELHI

COURT-II

Central Excise appeal No. 1033 of 2009-SM
With E/C.0./206/2009-SM

Date of hearing/decision: 28™ September, 2011

CCE, Raipur Appellant
Reptd. By Mrs. R. Jagdev, SDR

Versus
M/s. Refracast Metallurgical Pvt. Ltd., Respondent

Reptd. By Shri Saurabh Yadav, Advocate

Coram: Hon’ble Shri D.N. Panda, Judicial Member;
oM

FINAL ORDER NO. Gj}g 20 DATED

Per D.N. PANDA:

Learned D.R. says that in similar matters Court No. III has
taken view that the assessee should get opportunity for arguing
their case in accordance with law laid down by Hon'ble
Karnataka High Court in the case of CCE Vs. M/s. ABB Ltd.,
reported in 2011 (23) STR 397 (Kar.). Learned Counsel says
that there is no difficulty for them to be governed by the
decision of Hon’ble Karnataka High Court. In view of the
proposition aforesaid ,appeal is disposed by way of remand to
the Adjudicating Authority. Since appeal is disposed Cross
Objection is also disposed.

(Dictated & pronounced in the Open Court.)

(D.N. PANDA)
JUDICIAL MEMBER
RK




